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My .,Manish Bhandari

IN THE - CENUTRAL ADMINIS IRATIVE TRIBUIAL, JAIRUR BENCH

JAIPUR.
O-IJ‘Q N‘D-lo"le/‘;;' Dto Cf OrdeI‘S 1602.199“1‘
Mool Chard : Applicant

Vs.

Rezzpondent

e
D]

Union »f Indi2 & Ors.,

Mr.J.F ¥aushik Counsel for applicant

Counsel for respondents

CORAM:

Hon'ble Mr.Gopal Krishnd, Member(Judl.)

Horn' ble Mf.O.P.ShErm&. Member (3dm.) .
PER. HON' BLE ME:,GUIAL FRISHIA, MEMBER (JUDL. ) .

Applicant Mool Chard in this applic2tion under Section

19 of the Administritive Tribunals Act, 1785, h2s rhs

'LJ

1lenged

10

the correzctnezs of the order ~2ncelling the tra3de tesft nro-

cezdings held for the post of Carpenter Gr.IT sc2le 1200-1200
(F) 2 seeking & direstion to the respondents to declare the

resnlt of the trads 2est in respect of the 3oplicant and 2LLow

T

him all consequential henefits,

2. We have he3rd the lei3rred counsel for the prtisze ard
h3ve perused the reccrds,

3. The controversy lizs within 2 r@rrow compass, the
Aoplisant wﬂc promoted 2rd was put to officizte on the post

of Carpentey Or,1l scale 120C-1800 w,e,.f, 16.10,#7 3nd there-
After he continusd to hold ths post under the Inspector of
Works, Traffic Workshop, Western R2ilway, Jaipur. He appeirs3

at the trade tect for the post of Carpenter Gr.II in January

-~ ’ . 1
tegt, There2fter he w3s informed some time in FPebrulry 1983

arout hizs having heen declarad successful in the trads test,
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However, the rezu ars3 and the tr2d:z test held
wag canecellezd in 2n arbitrary mAnner without following bhe
princinles of r2turzl justizcz, The respondents oontrovert

the 2llegations of the 3pplicant by stating in the reply
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that the trade test proceedings in Jinuary 1988 wer
held hy & technic2lly competent 3utharity though the fob for
which the applicint w3z tested waz of & technizdl n3ture and

002n



&4
#

.
o
o

the trade test having bzen taken hy Assistant Commzrcill
Superinte ie t, who i not 3 technical hand, the same wWas

ca3nczlled by'the ADEM, It is however Adimitted hy the res-
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pondents in their reply th3t in the c3ze of Andher person
n2mely Ram Yishore, who was tr&devtested on 11,2.27, the
recult of the test was declared apd Rag Kizhore was promoted
in spite of ths f2ct that the trade test held for Rap ¥ishors
was alss conducted by the Aszisztant Cowmmercial Supdt, In that

cadse

/Tﬁe 23minictration has dirscted the competent authority to bhe

1

ciareful in future 3and it was Alszg <larifizd by the 2dministr-

ation that in future trade tests in respect of posts of tech-~
nical niture zhould be £2ken by 2 technical person/officer.

It iz evident that the 3pplicant's trade test was conducted
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by the Aszitt.Commerc:

iy

21 Supdt. 2md the IOW, Jeipur. The
ledrnzd counsel for the requndents n2e admiktted that +he
post of IOW i¢ of technica2l nature., Since Ram Kishore wis
élSo suhjected to trade tezt Ly the 523me 2wuthority and he was
promotzd to the post of Tin Smith Gr, II scale 1200-1800,

the respondente should not hawve adspted 2 Jiscimindtory

3pmrodch in the case of the applicant.

4, We, therefore, direct thé respondente to declarae the
regult of the trade test conducted for the post of Carpenter
Gr.II in respect of the applicant in the month of Jinudry 'e8
and in ca@se the applizant hiz clefred the trade test, he

should be given 211 consequenti?l kenzfits.

5. The 2pplicatlon is FLlowed @ccordingly with no arder 2s

to costs.
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(0.P.Gharma) : ‘ {Gopal FKrishna)
Mamber (A) Member (J) .



